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~. BEFORE
THE HON’BLE MR JUSTICE T VAIPHEI
THE HON’BLE MR JUSTICE ASOK POTSANGBAM

WP(C) NO.1(SH)2010

10.2.2910

Heard Mr SC Shyam, the Iearned CGC appearing for
the wnt petitioners. Also heard Mr R Jha, the learned counsel for
the respondent No.1.

Let a Rule Issue calling upon the respondents to
show cause és to why a writ should not be issued as prayed for; or
why such further and other orders should not be passed as this
Court may deem fit and proper.

‘The Rule ié made returnable within four weeks.
The petitioners will take steps in respect of the

remaining respondents by Registered Post with AD card within 48
hours.
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Court Master
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL "‘ig § 3
GUWAHATI BENCH: AT GUWAHATI ¢

CONTEMPT PETITION NO. _/ “2—/ 2009

[Arising out of Original Application No. 147 of 2006}

In the matter of: - |

B Sri Monoj Kumar Mongia & others
‘ ... Petitioners
-Versus-
Sri G. K. Pillai & others
... Contemnors

~ -AND-

In the matter of: -

An  application under Section 17 of . the
Administrative Tribunals Act 1985 praying for
initiation of a Contempt Proceeding for non-
compliance of the Order dated 29.05.2009 passed in
OA No. 147/2006,

-AND-

In the matter of: -

Willful disobedience and non-compliance of the
Order dated 29.05.2009 passed by this Hon'ble
Tribunal in O. A. NO. 147/2006 directing to extend
the benefit of the pay scale of Rs. 4500-125-7000 to
the petitioners with effect from 01.01.19:96 (or,
from the date of their appointment, whichever is
later) and to pay them the differential arrears of pay
within 120 days from the date of receipt of a copy of
the Order dated 29.05.2009;

-AND-

i
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In the matter of: -

1. Sri Manoj Kumar Mongia
Son of Sri BM Mongia
19" Assam Rifles (presently 33" Assam Rifles),
C/099 APO
2. SriSanjiv Kr. Rout
Son of Sri Indramoni Rout
4" Assam Rifles, C/0 99 APO
' 3. Sri Gurpreet Singh
Son of Sardar Hardeep Singh
12" Assam Rifles, C/0 99 APO
4, Sri Manraj Singh Oswal
Son of Sri CL Oswal .
33" Assam Rifles, C/0 99 APO
5. Sri Abhay Kumar
Son of Sri Baleswar Mahto
27" Assam Rifles, C/0 99 APO
... Petitioners
-Versus-
. Sri Gopal K Pillai
Secretary, Ministry of Home Affairs
Government of India, Central Secretariat
North Block, New Delhi - 110001
2, Sri Naresh Dayal
Secretary, Ministry of Health & Family Welfare
Department of Health, Nirman Bhavan,
Moulana Azad Road, New Delhi - 110001
3. Smti Sumita Mukherjee
Director, Police Finance
Ministry of Home Affairs,
Government of India, Central Secretariat
North Block, New Delhi - 110001
4. Lt. General Karan Singh Yadav
" Director General, Assam Rifles
Shillong - 793 001
... Contemnors
The humble Petitioners above named -
Most Respectfully States: -
1. That this petition arises out of willful diszedience and non-compliance

of the Order dated 29.05.2009 passed by this Hon'ble Tribunal in O. A.
N mr—————_—
NO. 147 of 2006 filed by the petitioners wherein. the Contemnors,

2
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amongst others, were directed to extend the benefit of the pay scale of
Rs. 4500-125-7000 to the petitioners with effect from 01.01.1996 (or,
from the date of their appointment, whichever is later) and to pay them
the differential arrears of pay within 120 days from the date of receipt
of a copy of the Order dated 29.05.2009.

That tersely described, the brief facts and circumstances of the case
under which the petitioners (who are Pharmacists in Assam Rifles
Organisation) had filed the aforesaid original application are that under
the Central Civil Services (Revised Pay) Rules, 1997 which were brought
into force with effect from 01.01.1996; the pay scale of Rs. 4500-125-
7000 was extended to Diploma Holder Pharmacists under Para-Military
Forces/Central Police Organisations but such pay scale had been denied

to the petitioners.

That this Hon’ble Tribunal, after hearing the parties and considering the
materials on record:,l had been pleased to allow the application vide
Order dated 29.05.2009 and directed the respondents (therein) to
extend the benefit of the Igpay scale of Rs. 4500-125-7000"' to the
petitioners with effect from 01.01.1996 (or, from the date of their
appointment, whichever is "late'rwffahd to pay them the differential
arrears of pay W1thm 120 days: from the date of receipt of a cop)} of the
Order dated 29 05.2009.. " . - . C

I a T e ‘-.*.."

| . 5 .
] ' ; f '
W

A copy of the order-dated 29.05.2009 'passed by this
Hon'ble Tribunal in O. A. No. 147 of 2006 is annexed

herewith as Annexure-1.

That in terms of the direction contained in the aforesaid order in 0. A.
No. 147 of 2006, the Contemnors are required to take consequential
steps/action and pass necessary orders to pay the petitioners
appropriate scale of pay of Rs. 4500-125-70910‘ with effect from
01.01.1996 (or, from the date of their appointment, whichever is later)
and to pay them the differential arfears of pay. But, the Contemnors
have not yet complie'd with the direction of this Hon’ble Tribunal as

stated above. , . o

%ﬂgsnam& IR X
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5. That the petitioners state that on enquiry they have learnt that the
Registry of this Hon’ble Tribunal had duly communicated to the
respondents/co'ntemnors the aforesaid Order dated 29.05.2009 and the
contemnors had also received them. Moreover, the petitioners had also

approached the contemnors on several occasion and verbally requested

- i oo R,

implementation of the Order. of this Hon’ble Tribunal. But the
Contemnors have been acting contrary to the direction of this Hon’ble

Tribunal and have not yet implemented the Order.

6. That the petitioners state that despite due communication, the
Contemnors have not complied with the directions contained in the
order of this Hon'ble Tribunal dated 29.05.2009. The above action of the

- Contemnors amount to wilful disobedience to the Hon'ble Tribunal's
direction and the same has been committed deliberately and
intentionally and thus, they have made themselves liable to be punished

for violating the order of this Hon'ble Tribunal.

7. That the petitioners state that the Contemnors are still acting arbitrarily
and capriciously in their own design and this has resulted in substantial
interference with the due course of justice. Hence, this petition for

appropriate order under the law. -

8. That the petitioners submit that the Contemnors have wilfully not taken
any action to cofnply with -the order dated 29.05.2009 passed by this
Hon'ble Tribunal in O. A. No. 147 of 2006 and have deliberately defied
the order of this Hon'ble Tribunal which amounts to contempt of Court.
Therefore,  they are liable to be proceeded against and punished

according to law.
9. That this is a fit case for the Hon'ble Tribunal for initiation of contempt
proceeding for deliberate non-compliance of the order dated 29.05.2009

passed by this Hon'ble Tribunal in O. A. No. 147 of 2006.

10. That the petitioners file this petition bona fide and in the interest of

justice.

¢ . ’ :
fy .
N, .



Under the facts and circumstances stated
“above, the Hon'ble Tribunal be pleased to admit this
petition and issue notice on the Contemnors to show
cause as to why a contempt proceeding should not
be drawn up against them and to show cause further
~as to why they should not be punished for wilful
disobedience and non-compliance of the order dated
"29.'05.2009 passed by this Hon'ble Tribunal in O. A.
No. 147 of 2006; '

- And -

Cause or causes being shown and upon hearing the

parties be pleased to punish the Contemnors in

accordance with law and be further pleased to pass

any such- other order or orders as deemed fit and

proper by the Hon'ble Tribunal.

And for this act of kindness, the petitioners as in duty bound shall eve‘rf"j;p"ra;'/.




AFFIDAVIT

I, Sri Manoj Kumar Mongia, son of Sri BM Mongia, aged about 33
years, working in 33" Assam Rifles, C/O 99 APO, do hereby solemnly

affirm and say as follows: -

1. That | am one of the petitioners in the accompanying Contempt
Petition and as such well acquainted with the facts and
_circumstances of the present case. Further | have been authorised
by the co-petitioners and as such, competent to swear this
affidavit.

2. That the statements made in 1-10 are true to my knowledge and

belief and | have not suppressed any material fact.

3. That this Affidavit is made for the purpose of filing contempt

petition before the Honble Central Administrative Tribunal,

Guwahati Bench, in the matter of non-compliance of the Hon'ble

Tribunal's order 29.05.2009 in O. A. No. 147 of 2006.

And | sign this affidavit on this 5" day of November 2009.

ldentified by: - | [\/bm cif) m Wﬁ"’ .
s

Advocate



DRAFT CHARGE

Laid down before the Hon’ble Central Administrative Tribunal, Guwahati for
initiating a contempt proceeding against the Contemnors for wilful
disobedience and deliberate non-compliance of order of the Hon'ble Tribunal

dated 29.05.2009 in O. A. No. 147 of 2006.
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_ Origina! Appl-lculion NOJ 47 ol 20008 :
Date of Ordor: This the 29"’ day of May 200'9 S S i
.']he Hon'ble Shrl M.R. Mohnnty, Vlc‘v-Chmrman E
| e
i : lhe Hon ble Shri N.D. Dayal, Admmmtratlva Member . t
1.  SriManoj Kumar Mongla, ' : o B T
. Son of Sri B.M. Mongia, : | Pre—— o S C
|  19® Assam Rifles, C/o 99 APO.

‘ ‘ 9. SriSanjlv Kr. Rout,
: ‘ Son of Sri Indramoni Rout,
' 4w A.ssum Rifles, 99 APO.

S 3.  SriGurpreet Singh,
O Son of Sardar Hardeep Singh,
B 12% Assam Rlﬂes, 99 APO. - =
\ 1
‘ eida. Sri Manra} Smgh Oswal,
Y Son of Sri C.L Oswal, - oo S
' 89 APO, 33"‘Assam Rifles. e o L
‘ " 5. 'Sri Abhay Kumar, e |
Son of Sri Baleswar Mahto, - B '
' 27 Assam Rifles, 99 APO : ’ e Appliconts
| lA}' Advovutes Mr P.G. Borua, Sr. Advocaw | o o . \
: Mr A. Roy, R. Mahanta, Ms D. Pathek and L ‘ :
o C.Patowary. o
) o versus ~
1. Union- of Indla, represented Ly the -

Secretary, Ministry of Home Afairs,
. ,..G»overnment of India, . .
_ Norlh Dlork Now Ddhl ll()O()l

’ : _ 2. Hn Duoc.mr (Police Finunce),
| © Ministry of Home Affairs,
l ' Goverument of India,
' Nm Ui Block, New Dellil-) ll)()())

3. 'the Sccretary

: " Ministry of Health and F mmly w eI(are .
_,\\\0\ Adfm,, epartment of llLdlUl
OO\ T? 6" Jé :‘. - . :




Director General of Assam Rilles
Shillong-11. S :

R Respondents

By Advocate Mr M.U. Alimed, Addl. C.G.S.C.

o iadie

-----------------------
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0.A.No.147/2006

ORDER (ORA1)

20.05.2009 1

MR. M. R. MOHANTY, VICE-CHAIRMAN

Central Civil Services (Revised Pay) Rules, 1997 was

framed/Notified on 30.09.1997 in exercise of the powers conferred by
Mgz, : v »
+ the proviso to Article 309 and Article 148 (5) of the Coastitution of

01.01.1996.

2. Fitth Central Pay Commission was sot up . by tha

Government of India by Resolution No.5 (IZ)IE.III/S)I}. dated the OV
April, 1994 us amended by Resolution No.b (12)1L111793, dated the 12
January, 199§, No.5(12)/E.111/93, dated Ul.e 17 ]uly,. 1996,
No.5(12)/E1Il/93, dated the 24™ October, 1926 and No.5(12)/E.111/93,

dated the 19% November, 1996. The Cominission submilted on the 30%

January, 1997, its Report reiating to siructure: of emoluments,

allowances, conditions of service and retirement benofits of Central

(BTN H
A . . e
v \'5‘! _ ~. Government employees including Union Territories, maembers of All
I“ \\\~ [} ’llx . '
s s &2 A\, . o , -
] \”\;\‘3 1&}?!8 Services and persongl belapqging lo the Armeg ]‘r)rr(:s._,(.'
AT & , e

e 3

R AT
e aeties Tefbunel

11 DEC 2009
Guwahatl BeﬂCh A

India; on the basis of the Report of Fitth Pay Cammission; uml._l;he sald |

Rules of 1997 came into force retrospectively with effoct rom

I
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Govarnment of India, vide Para 7 & 8 ol IL\:'NnUli‘(:(‘nl.l(mGu\,-‘;ahaﬁ B

]
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No.GI/ME-50(1)/IC/97 dated 30.09.1997, declded us under;- -m-_..gﬁm{ﬁ Q@W‘Z}B‘

“7, In  respect of  personnel  of Central Polico
Organisations, in the rank from Constable to Subedar-
Major, Ministry of Home Affairs will carry out an exercise
for rationalization of ranks so as to achieve purity witl

Delhi Police, pending which the scales recommended by
the Fifth CPC will be applied. ‘

+
“B. Departiment specitic reconmaendations which are not
included in this Resolution shall he processed by the
concerfied  Department/Ministry and approvals of (he
Government obtained in consultation with the Ministry of
Finance and/or Department of Personnel and Training.”

4. In Part. A of the Annexnre 1o above-sold Notillcation

Dated 30.09.1997, at. SI. Na.6 Revised Scalo of Pay wig proscribad ns

Rs. 3200-85-4900 _(5—6) In replacement to pre-revised Scale of Poy (a)

Rs. 975-25-1 1 5(')-30-‘1,540/-lnn(1 (b) Rs. 975-25-1,150-30-1,660/-. Part
L4
A of the first Schedule to the Rules of 1987 also providad this

replacement Scale of Pay.

[«

5. In Part =B of tha First Schedule to the Rules of 1607,

another table of revised Pay-scale have been appended. Preamble of

The revised scales of pay mentioned ln Column 4 of
g 2:113 part of the Noufication for the posts mentioned in
Q}“ olumn -2 have been appraved by the. Government.
. \//Howev'er,‘ it may be noted that in cerlain cases. of Whe

\)"\7_'_‘,// “scalgs  of pay mentioned - in  Column 4, the o

- recommendations -of the Pay Commission are subject to ‘
fulﬁ\.Hlment of specific conditions. 'These conditons relate : '
Inter~alia to changes In recruiunent rules, restructuring of - . l
cadres,  redistribution of posts into higher grades, etc.
Therefore, in thosa cases where conditions such as
changes in recruitment rules, ctc., which aro bronght out
by the Pay'\Commlsslon as the rationale lor the graut of
these upgraded scales, it will be -necessary for the
Ministries to‘\decide upon such issues and agroe io. the
changes suggested by the Pay Cowmniission belore ‘
applying these scules tn theso posts with  effact from
1.1.1996. In certain other cases where there ur(}l,

E

-
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| s |
conditions prescribed by the Pay Comnission ns T N
prercquisite for grant of these scales to certain posts such § 1 l \BE@ 2@?@9} :

as cadre restructuring, redistribution of posts, elc, it will
bo necassary for tho Minlstrios/Departiment. concorned to R X
not only accept these pre-conditions but also to implement GUW&hati"ma' Lo
them before the scales are applied lo those posts. It *ﬂgm—ra ,..,“’?’flch '

~would, therotore, be scen thar it is -jmplicit in the e RIS
recommendations of the Pay Commission that such scaoles T
‘necessarily. have to take prospective effect and the : ‘_ e
concerned posts will he governed hy the normal ‘ ‘»
replacement scales until then. '

R

6. SI. No. XVIII of the Table appended to Part. =B of First
Schedule of the Nulas of 1997 has provided a Specinl Pay Seale e - o ,

s, 4,500-125-7000/- for Pharmacists possessing entry qualificalion of

Diploma in Pharmacy. This was prescribed on the basis of para. 52.00

of the Report of Filth Pay Convinission, i ' ' o }

7. Paras 52.85 to 52.92 of the Reportof Fifth Pay |
. ' |
Commissions dealt with the case of Pharmagists; which reads as L
"‘1,. . ) . : .
. under :-

5285 Genernl Introduction. - Pharmacists  are

concerned with supply of medicines in accordohce  with :
rescriptions or, when - legally permilled, without a - ‘

wprescription. They also deal with procurement, selectlon, _

reservation, - storage, preparation, distribution, :

sddministration  and  accounting  of  drugs - and

harmaceuticals.  ‘Ie usual  minimum  essentlal

educational qualification for direct recruitmont - against

the post of Pharmacists in the scale of Rs. 1,350-2,200 Is

1042, 2 years diploma and 3 months training in Pharmaocy

along. with registration with the Central -or -Stote

Pharmacy Council. Some organizations recruit them with

lower quatiflcations alno, Pharmacists hnvoe o Lwo or tiroe

grade structure, including the entry level, with promotion
up. to the scale of Rs. 1,610-2,900 and sometimes up to Rs.
2,000-3,500. ‘ :

5286 Distitbution of ostablishmaent.- The totol
number of Pharmacists is about 3483. They ore gencrally
employed in Central Government Hospitals, Dispensaries,
Central Drug laboratory, Medical Stores Organization, 1
cle. Besides, Pharmacists also axist in Botanical Survey of o |
Indis (1381), Air Headquartoers, Archaeological Survaey ol '

India, Directorate Genoral of Employment. and Training |~

-
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scale of Rs. 1,200-1 800 or Rs. 1,200-2 040

52 fl/ Domands ,In mmnnlmuln.-'
assoclutions have demanded selUnyg up of a saparate
Directorate of Pharmacy lar greater participation i

upgradation of their pay scales and granting of additional
allowances for non-practice, putient care, non-technical
dulies, risk, literature, etc., to improve their functioning
as well as achieving JO[) satisfaction.

| '52.88 Pravious CPCs. -  'The Third CPC obsarved the

Pharmacists also include compounders and dispensers. It

“divided the category of Pharmacists into twa l.e. fully
qualified Pharmacists and unqualified Pharmacists ond
EAL i TR accordingly suggested different pay scales. The Fourth
CPC broadly followed & similar pattern of granung

1 | roplacement scales for the registered Pharmacists, For

! DEC 20&9 | improving the prometion pruspectus of Pharmacists’ It

| recommended that administrativea Ministry might examine
GUWanut; Bench the desirability of a few posts In Lthe pay scole of Rs. 1,640

‘ 2,900. No distinction was madae between qu.:lilwd uud un-
T
__if"‘j:g e, qualified I’harmacists .
an%
N - 52.890 Directorate of th macy.- No  justitication

) has been furnished on the need for Pharmacists o play a
) rale in policy making relating to health when a Drugs
Controller of India, and Pharmacy Council of India exlist.
This demand, if accepted, will lead to similar demands by
other para-medicals to have their own specialized

Directorates. We do not recommend seHan up of Sm‘h a
D\rectomt,e

o —

-
v““‘”"”’?/ D2 ‘)0 Puy structura.- Upmndulmn of. llm pay se colo
‘ f Registered Phurmacist is sought from Rs. 1,350-2,200
Rs. 1,400-2,600 at par with diploma holdt,rs of other
gj sciplines like Engmet‘rmg, Nursing, etc., Pharmacy
. Gouncil of India, recommended in 1976 and 1994, that the
< pay scale and promotion avenues of Pharmacists shiould
\W be at par with ollier technical diploma holders In
Engineering and Technology aa the post of Pharmaclst is
also technical. We recommend that Pharmacists, in view

of the presa.nbe entry thlu_ahons should be placed: in

the scale of Rs. 1,400-2,200 at entry. Thie grade struclure

in existeuce at present snould Le modillcd as {ollows:: r/
&S

(M/o 1 abour), e, where entry level is h)wnr, b, in the

Pharmnolsis

policy-making as well as adequote carcer progression, -
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T Nomenclature " Payseale | “Qualification A N .
. [IE'8 . : : i | ;
. ‘ !
é Pharmacists Grade 1 1.040-2,{100 2 ACD

Pharwacisty Grade 1! 1,600-2,000 | ist ACP

1042+ years, Diploma ‘ : ‘ L \
+ 3 -wmonths training :
and reglstration ' C

pharmacists Grade 111 1,400-2,300

Whenever there is a post of Chicf Pharinacist it should ba o f
placed in the pay scale of Rs. 2.000-3,500. Posts of chief
Pharmacists may also be created in the hospitals in the
pay scale of Re. 2,000-3,500 based on functional
justification. In future no recruitment should be made in
this cadre with qualification of less than Diploma. All ;
Wose Incumbenls who possess 8 diplomma in Pharmacy-and ‘ : - }
|
1
i

are in lower scales at present may also be brought into the
scale of Rs. 1,400-2,300. lncumbents not possoesshig
Diploma in Pharmacy maoy continue in the replacement
puy scale corresponding to their existing scales with ACP

\ anly. :

5201 Patlant care allowance.- Patiant care

allowance @ of the basic pay per month, has been asked

for against the present rate of Rs. 80 p.m. The allowauce

should -be doubled to Rs. 160 p.m., retnining the ‘ ‘
conditions under which it is granted, i.e., if no night duty - o
or risk allowance is sanctioned by Government. : : K

5292 Gonoral pay scalos.- ~ For all the camalning
matlers our recommendations clsewhery in this report will

appl»y.
3. Applicants, who are Pimrnm?ti::ls_ “in Assam Rilles
Organizstion, by way of filling this Original Appilit:ulinu under saction
19 of Admfin‘}étrmive Tribunals Act, 1995; have r‘ai:;ed"a‘“c)qhn”_ln get
their pay in the scale of Rs. 4_,50()-1.'25-"7'()()()/; with eﬂ'e(:t" from ‘ ' |
()1.01.199651;15\1!0(\ of the replacement scut.":vxv)f Rs. 1200-85-4000/-,
They haveva\\-eged in this O..A. that while the :(Snvt. of lndia extended

tha pay scale of Re. AHDD-125-7000/- in other Pn‘rn-mi\il.afy

o
o

forces/Central  Police Organizations  lor el Phornnelsts w\l!ll.

Central Administrative Tribuns!
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. rexuh Lhey (Appluunls) are victim of disc nmmnlmu and unnllnunlq

RE DEC 009 |

with the lower replacement seale ot Rs. 3200-89-4900/- sinee 01-03 -

1996. Applicants have relied on the views of tha Apex Court rendered GUWabaﬂ Bench "
: . S S S el REE
in the case of Unlon of India v. Dineshan K.K. (reported in {2008} 1 M“"‘%

NRPES VT ‘. . . ) P . A . ‘
SCC SUb')t.u say lor the reason of equal pay lor equul work, this ease

need succeed and the Applicants need get tha pay in tho seale of

Rs.4500-125-7000/- w.e.f. 01.01.1996.-

Q. Hy wny of filling: a written statament; llm )!us[mndunu:

have ralsed an OhJ(‘CUOll ln siy I)ml Asxmn Rittes lquU an Armu(l .
Force and the post of Pharmacnsls being a combatised post, this

‘fribunal has got no jurisdiction to adjudicate thematter in issue,

10.

|
Al the hearing, it has, however, been admitted that Assam o : o ‘
Ritles Organization is not under the Ministry of Defance butundar the - \

Ministry of Home Alairs ond the Phanaacists (althongh have bedn

equated  with  tho Combatised  Havildars i (iroup-(: ANon-

Gazetted/Non  Ministerial) are recruited Just like other civillan
Diploma holder Phnrnm_(,'isls. .
11. When Govt. of ladla, in e, case of other Ceutral Police -

Organization</in other \‘-’Il'.i\-ﬁ'“l.llill'y Farces of the Cenlral-Gaovl | hins . L o T

alroady extonded the Pay sculb-éf H=. 45001 25-',’_()(’_)'( ))- tor l’hnrrlmu:i::\s
with required . Diploms in Pharmaclsts (which statament: of the

Applicants, made in the O.A, has not’ been  denied by the

Respondents) there were no reason not toextend the sald pay senle lo
N 4\ - . )
the Applicants. Nop extension of the zaid benetiv to the Applicants,

amounty o discrimination oftending the constitutiona) provisions., W] -

~Ey
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the Applicants are disch: :rUn-g the job of lerm.nl s and al the same &WWWWW i
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ime discharging combatised job; them Ll_ml: is an additional ground to \ ’ § ;g b
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extend them the same higher benefit of R.4500-125-T0UX)/-. . 1 ‘ DEC ‘2 ﬁ : E |
. . i » ;\} ol
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12. By way of placing on record, tho enses nt' Nursing sttt of Guwahall » ‘

TR T

Assam Rlﬂas (where they were alsn not given le l)(-noﬁl\ of speclal ‘

scale of pay i.e., the pay srale other than-the roplarmnpnl pay sc uln)

the Applicants have polnted out that this Tribunal, in O.A. 222 of 2002

(decided on 08.08.2003) had to give diraections (o Assam Rilles) to

extend the higher benelits to Nursing statf of A<sam Rifles.

14, In the written stotements the Respondonts have disclosed
that they made an aftempt relating to warraunt officers (in order to
treat them in Technical categorles In Assam Rifles) which did not find

favour of Ministry of Home Affairs duri'ng De(tevmber 2001 and, by il

sfah‘ng -so, they intend to state that ‘upgradation o pay (of

J

. | -

. N N : N . ' . !

Pharmacists) may disturh various olhoer lrades/ranks’ within Ascmn |
i

Riles Orgunlsation. While stading s, the Rospondents hove also

1
4
|
I
disclosed, in Para 21 of their written statement (hled on 06.11.2006) I !
that “in all falrnms the issue (as raised in thls case)was belng !

referred to the 6“‘ Pay Commission by the Respondents This
statement itself goes to show that for imaginary apprehensions the

benefits of 5* Pay Commission l.e. pay scale of Rs. 4500- 125.7000/-

was  denied/not - extended Lo tho Applicanmts/Diploma. holdor

Pharmacists of Assam Riftes; un-justly, (Neither the Applicanis, nor

the Respondents have disclosed, at tha Elenring,'as to how the case of

L Uie Applic unt-;/l’huunn(l,!-. have been dealt with n the re port of G™

‘\\l‘il Y
L }‘ y Comunission). That upmt not o)luwmg 4 rank to ha upgradaed or
4 Ciad't '(\ \
{ X \._ declared Technical could not |mvo heen a renson mlncn the hlnhm ~
v

-U,&,' T)/ : : . ) L 0
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pay scale of another rank; even though the same has been extonded 1o
similarly placed personnel of other <imilar - Organizations/CPOs/

Central Para-military Forces.

/ In the above premises, since Diploma holder Pharmoclsts

of other Central Police Orgmlizm:inn/(iem‘.‘rnl }’:.)r_n-m_ili‘mry. Forcos have
"W ~ o o
been extended, Hm pay scala of Rs. \()()-1 25-7000/- w.elf. 01.01.10Q8;
w

L s~
W

such benefits should be extended to the Dlplnlnn holder Pharmae mts.

of Assam Rifle Organization. As a result, this case is nllowed hy askijg

— i
tie Respandents to extend the benefit of 5 Pay Commisslan/pay scale

[ ——

of Rs. ASO()-125-7000/: to the Diploma holder Pharmacists of Assam

.

Rifle Organization w.e.f.01.01.1906 (or from the date of thelr

appointment, whichever is later) and pay them their ditferentiol A
arrears within 120 days from the date of receipt of u copy ol this
, order No costs.
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